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CEOTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT b e n c h , LUCKiaOW

O .A . N o . 156 o f  9 1 .

T . J .  N ih a l a n i A p p l i c a n t .

d,

v e r s u s

U n io n  o f  I n d i a  £c o th e r s R e spo nd e n ts ,

H on . M r. J u s t i c e  K . N a th , V .C ,

H on . M r. K . Obayya, A .M .

(H on . M r, J u s t i c e  K . N a th , V .C . )

I n  t h i s  a p p l i c a t i o n ,  t h e  a p p l i c a n t  h as  c h a l le n g e d  

h i s  t r a n s f e r  from  Lucknow  t o  R a jk o t  f o r  g rounds  s t a t e d  

i n  t h e  a p p l i c a t i o n .  An o rd e r  v;as p a s s e d  on 1 0 .5 ,9 1  

e n a b l in g  t h s  r e s p o n d e n ts  t o  f i l e  c o u n te r  by  2 4 ,5 ,9 1  w ith  

t h e  o b s e r v a t io n  t h a t  th e  re s p o n d e n ts  may t r a c e  o u t  th e  

p o s s i b i l i t y  o f  p o s t in g  th e  a i j p l i c a n t  a t  Lucknovj on  some 

o th e r  - c ^q u iv a le n t p o s t .  I t  was o b se rv e d  by  t h i s  T r ib u n e !

t h a t  i n  case  t h e  orde-r : . i s  so p a s s e d , t h e  im pugned

o rd e r  o f  t r a n s f e r  t o  R a jk o t  may h av e  t o  b e  r e c a l l e d  o r  

m o d i f ie d .  A f t e r  p a s s in g  o f  t h i s  o rd e r  q x i 10 ,5 ,91^ th e  

a p p l i c a n t  a p p l ie d  f o r  T ra n s fe r  T r a v e l l i n g  A l lo .;a n c e  o f  

Rs 15 ,250  on 1 7 ,5 .9 1  f o r  t r a v e l l i n g  from  Lucknow to  R a jk o t  

along\’J i t h  h i s  f a m i ly .  The advance was s a n c t io n e d  on

2 0 .5 ,9 1  and t h e  a p p l i c a n t  r e c e iv e d  t h e  am ount o f  ad van ce  

on  2 7 .5 ,9 1 . I n  t h e  CMP N o . 332/91 (L ) i t  i s  fe ta te d  t h a t  

w i th  t h e  a c c e p ta n c e  o f  t h e  advance  am oun t, t h e  o r i g i n a l  

a p p l i c a t i o n  de se rves  t o  b e  d is m is s e d .

2 , S h r i  1 .3 ,  S in g h  a jp e a r in y  on b e h a l f  o f  a p p l i c a n t

says t h a t  th e  a p p l i c a n t  h ad  r e c e iv e d  advance  u n d e r  some
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m is ta k e  and  t h a t  t h e  a p p l i c a n t  i s  a g r e e a b le t  o r e fu n d  

t h e  am ount im m e d ia te ly . S h r i  A .K . C h a tu rv e d i f o r  t h e  

r e s p o n d e n ts  says t h a t  t h e  re s p o n d e n ts  have  n o t  y e t 

been  a b le  t o  exam ine t h e  m a t te r  o f  p o s s i b i l i t y  o f  

p o s t in g  t h e  a p p l i c a n t  a t  Lucknow f o r  w h ich  th e  

re s p o n d e n ts  r e q u e s t  a n d  a re  a l lo w e d  6 weeks t im e .

We d is p o s e  o f  CMP N o . 332/91  w ith  a d i r e c t i o n  t h a t  i n  

c a se  t h a t  th e  a p p l i c a n t  r e fu n d s  t h e  e n t i r e  am ount o f  

Rs 1 5 ,2  5 0 .0 0  i n  cash  t o  th e  re s p o n d e n ts  w i t h i n  48 h o u rs  

from  to d a y , th e  a p p l i c a t i o n  s h a l l  s t a n d  r e je c t e d ,  b u t  

i n  c a s e  he does n o t  d e p o s i t  t h e  am ount t h e  o r i g i n a l  

a p p l i c a t i o n  156/91 s h a l l  s t a n d  d is m is s e d . I n  case  th e  

am ount i s  d e p o s ite d  th e  re s p o n d e n ts  s h a l l  com p ly  ^^7ith 

t h e  i n t e r im  o rd e r  o f  1 0 ,5 ,9 1 .  L i s t  on  5 .8 .9 1  f o r  

f u r t h e r  o r d e r s .  Copy o f  t h e  o rd e r  may be  g iv e n  t o
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